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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTH ZONE
ORIGINAL APPLICATION NUMBER 291 /2024 (SZ) |

Earlier OA No. 903 of 2024 (PB) (LP)

in the maiter of:

Mohan Kumar wee  Applicants
Versus

District Magistrate Karnataka and Another

Respondents

AFFIDAVIT ON BEHALF OF THE KARNATAKA STATE POLLUTION

CONTROL BOARD

I, Smit. Sabike Noobia, W/o. Imran Mohammad, aged about 41 years, presently
working as the Deputy Environmental Officer, Karnataka State Pollution Control

Board (the “KSPCB"), Mysore Region-02, do hereby solemnly aflinm and state

that 1 am duly authorized and competent to depose the present affidavit, on
behalf of the KSPCB. I am familiar with the facts and circumstances about the

present matter, based on the official documents/records of the Karnataka State

OocumertMo...[L & Book Mo~ 4

peta... L, .

Pollution Control Board and also in my official capacity and depose as set forth

below:

1. It is respectfully submitted that the Applicant in this mattcr, by way of a

Advocate & Notary |
Reg. hu, 5999
MYSORE
A Expity On @ ;
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Sabtk, Necbia
Deputy Environmental Office
Karnataka State Poliution Control Boaiu &
Ragional Office-2  Mysore (Rural) ?4,
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Kamataka State Poliution Conirol Boar
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in the subject-matter area ic., Hasuvinakavalu Village, Periyapattana Taluk.
Mysuru District, based on forged documents and further that a natural source of

water and a natural water pond have been blocked by such activity.

2. Cms@aqueniiy? the Principal Bench {sf’ this Hon’ble Tribunal had directed.
by order dated 04.09.2024, that a Joint (ffx}mmitt&é consisting of the District
Magistrate Kodagu and the KSPCB should i}rf}vida‘: a i%wtu#i report on the
subject matter. The District Magistrate, Kodagu, wz%%s designated as the nodal
ﬁf‘ﬁcer for the conduct of the site inspection and reporting of the factual status of
the matter. Further thereto, the KSPCB mmaﬁie(i the office of the District
Magistrate, Kodagu, afler having awaited the conduct of a site inspection for a
reasonable period of time. However, the District Mégisiram, Kodagu provided to
tiie KSPCB, a letter dated 30.09.2024 addressed to the Registrar of the National
Green Tribunal, South Zone, .inff}ming the Registrar that the subject-matter
arca, i.¢., Hasuvinakavalu Viigg@, Periyapattana Taluk, Mysuru District, did not
fall within the purview/jurisdiction of the District Magistrate, Kodagu. It was
also stated in the letter that the subject-matter area falls within the jurisdiction of
the District Magistrate, Mysore. A copy of the letter of the District Magistrate

Kodagu dated 30.09.2024, is annexed herewith as ANNEXURE R1.

3. Given the above developments, the KSPCB proceeded to undertake a

bt Rocks

Deputy Environmental Office

Regional Ofiice-2. Mysore (Rural)
No of Carrection
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Mysore, e..;;z 14/08/2025. This was ﬁg:{:v:ssiiaied by the fact that this Hon'ble
Tribunal, on 31.07.2025, had recorded in its ;(}i“dﬁf that the Joint Committee
Report should be filed before the next date of hicaring, fa}.iimg which, the samc
would be taken on record only with payment of costs, to be paid by the Office of
the District Msiginiz'aic and the KSPCB separately. Upon preliminary inspection
of the site on 14/08/2025 (subject to inputs from the Office of the District
Magistrate, Mysore, on aspects that fall within their éwi:;ﬁi@iimx. such as the
siting of the unit and the existence of a pond or natural waterway). the following

observations/facts were noted:

(a) Consent for Establishment (“CFE”) was issued by the KSPCR to M/s.
Surya Rock Co., at the subject-matter site, Sy. No. 454/5, 454/6, 455/1, 456/10,
456/8, 456/9, 457, 458 & 459, Hasuvinakavalu Village, Periyapatana Taluk,
Mysore District, for stone crushing activity and manufacturing of M-Sand, vide

consent order No. 334504, dated 22/11/2022. which is valid until 09.1 1.2027;

(b) At the above-stated site. the necessary machinery was still under the

process of installation. and the unit was not operational; and

(¢) Upon visual inspection of the site, it was noted that there was no

natural water source or natural pond found in the subject matter area.

a = § 18 M oy
Advocate & Notary
Deputy Environmental Office: Reg. No. 5999

MYSORE

Kamnataka State Pollution Control B o
Regional Office-2 , Mysore (Rurai,
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A copy of the prcliminary inspection report of the site conducted on
14/08/2025, independently by the KSPCB, is annexed herewith as ANNEXURE
R2.

4. Subsequently, based on the decision of the District Magistrate, Mysore,
dated 17.09.2025, a joint inspection by the Office of the District Magistrate,
Mysorc and the KSPCB, of the subject-matter site was conducted on 19.09.2025.
Based on this inspection, it has been noted by the Office of the District
Magistrate, Mysore, that there was no existing water body or natural waterway

in the subject-matter area, and the same is reflected in the revenue records. It is

respectfully submitied that the Office of the District Magistrate will be the
competent authority to make comprehensive submissions on this aspect. As part
of KSPCB’s observations, the permissions granted to M/s. Surya Rock Co., 1o
undertake stone crushing activity at the subject-matter site, was verified and

”3 recorded in the joint inspection report of 19.09.2025. It was noted that only CFE

has been issued to the project-proponent until now and construction activity was

; Dated......

in gzm}gmss as on the date of inspection, as detailed in paragraph 3 (a) herein
above. A copy of the Joint Inspection Report of 19.09.2025, togc:ﬁther with the
relevant revenue records and English (ranslation, is annexed hﬁi‘t‘?‘diﬁl as
ANNEXURE R3. The contents of the same may be read herein as part and

parcel of the aflidavit and are not reproduc

L
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Deputy Environmental Officer
Karnataka State Pollution Control Boarg
- Regional Ofiice-2  Mysore (Rurai)
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5. It is respectfully submitted that KSPCB will be obliged 10 provide any

other information that may be required by this Hon ble Tribunal.

Saét&e 9‘&99‘@2@

DEPONENT

Deputy Environmental Office:
Karnataka State Pollution Control B~
Regional Office-2 Mysore (Ruai)

VERIFICATION

&

fo. J

3 g Verified on this 22™ day of September, 2025, at Mysore, that the contents of the
§ g- above affidavit are true and correct to the best of my knowledge, information

and belief and nothing material is concealed therefiom.

DEPONENT
Deputy Environmental Office:
Kamataka State Pollution Control Bo.. o
Regional Office-2  Mysora (Rural)
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ANNEXURE - R,
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Office of the Deputy Commissioner & District Magistrate, Kodagu District,
Madikeri. Phone No. 08272-225500, Fax: 08272-225900 E-mail deo.kodagu@gmail.com

No. NGT/DC&DM/2024-25 Date: 30/09/2024
To,

The Registrar,

Hon’ble National Green Tribunal

Southern Zonal Bench,

Kalas Mahal, Kamaraj Salai,

PWD Estate, Chepauk,

Triplicane, Chennai,

Tamil Nadu 600005.
Sir,

Sub: ORDER passed by NGT, New Delhi in Original Application No. 903/2024-reg

***;***; '

With reference to the above subject, this office had received a Order passed by Hon’ble
NGT, New Delhi in Original Application No. 903/2024.(Copy enclosed for kind perusal) The
said Order is passed pertaining to complaint made by Sri. Mohan Kumar, Makkandur Village &
Post, Madikeri Taluk, Kodagu District regarding illegal mining in Hasuvinakau Village,
Haranahalli Hobli, Periyapatna Taluk, Mysore District.

The said complaint pertains to Mysore District, Karnataka State and comes under
jurisdiction of District Magistrate, Mysore District.

This is for your kind consideration and needful.

Yours fajthfully,
Encl: As above
Deputy ssioner &
District Magi , Madikeri

(««& Kodagu District




I o ANNEXURE _ K-

Inspection Report of Dr. Sabike Noobia,DEO, KSPCB.,RO-2, Mysuru (Rural)

1. | Name and Address of the M/s. Surya Rock Co.,

Industry Sy.No. 454/5, 454/6, 455/1, 456/10, 456/8, 456/9,
457, 4588 459,

Hasuvinakavalu Village,

PeriyapatnaTaluk,

Mysuru District

2. | Name, designation of the Sri KanakrajUkkandan, Partner.,
occupier and correspondence M/s. Surya Rock Co.,
address Sy .No. 454/5, 454/6, 455/1, 456/10, 456/8, 456/9,
457, 458& 459,

Hasuvinakavalu Village,

PeriyapatnaTaluk,

Mysuru District

3. | Type of activity of the industry Small Orange; 0-64; (Stone crusher & M-Sand

along with category and Manufacturing activity)
classification as per Board
notification
4. | Consent status Obtained CFE under both Water and Air Acts vide
Order No. CTE-334504 dated 22/11/2022
5. | Persons contacted Sri. Francis Arooja., Supervisor
6. | Date of inspection. 14/08/2025
7. | Proposed products Stone Crusher for production of graded lelly of

different size—25000TPM

M-Sand from stone aggregates with VSI crushing,
screening & washing operation- 1250 TPM

P-Sand from stone aggregates with VS| crushing,
screening & washing operation- 3000 TPM

8. | Purpose of Inspection As per Board Office vide letter No. 1907 dated
5/08/2025.
PREAMBLE:

Consent for Establishment was issued by the RSEO, Zonal Office, Mysuru to M/s. Surya
Rock Co., located at Sy.No. 454/5, 454/6, 455/1, 456/10, 456/8, 456/9, 457, 458&
459,Hasuvinakavalu Village, PeriyapatnaTaluk, Mysuru District for Stone crushing activity and
manufacturing of M-Sand vide consent order No.334504 dated 22/11/2022 based on B-1 issued by
the District Stone Crushers Licensing and Regulation Authority, Mysuru District dated 12/10/2022.
Copies enclosed as Annexure | and Il respectively.

In mean time, this office has received complaint filed by Sri. Mohan Kumar, Makkandur
Village and Post , Madikeri Taluk to MOEF, Regional office, Bengaluru alleging that Sri Kanakaraju
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has established Stone Crusher at Sy.No. 454/5, 454/6, 455/1, 456/10, 456/8, 456/9, 457, 458&
459,Hasuvinakavalu Village, Periyapatna Taluk, Mysuru District illegally by using forged documents
and now he is in the process of obtaining mining license using forged documents and permanently
blocked natural water source and a natural water pond. Complaint Copy enclosed for your
reference as Annexure Iill. Hence the complaint was forwarded to The Senior Geologist.,
Department of Mines and Geology, Mysuru vide letter No.3455 dated 21/03/2024 to verify the
Survey Numbers mentioned in Form B1 issued to M/s Surya Rocks to carry stone crusher and M-
Sand activity. Copy enclosed as Annexure IV for kind reference.

Department of Mines & Geology, Mysuru has submitted reply and have stated that the
current status of the project shall be given after checking the previous documents, also as per
perusal of the file, quarry lease sanctioned sought have been applied to Mines and Geology
Department and objection letter is issued by Hunsur Sub divisional officer and condition is
imposed by Deputy Conservator of Forests, Hunsur Sub division. They have mentioned that letter
has been addressed to Tahasildar, Periyapatna Taluk for getting clear opinion w.r.t details of the
pond. Copy of the same are enclosed as Annexure V for kind reference.

In mean while, the complainant Sri Mohan Kumar, Makkandur Village and Post , Madikeri
Taluk has filed an application before Hon'ble National Green Tribunal vide original application
N0.903/2024 and thus order has been passed by the Hon’ble National Green Tribunal stating that
Sri Kanakaraju has established Stone Crusher at Sy. No. 454, 456 and 457 at Hasuvinakavalu
Village, Periyapatna Taluk, Mysuru District . He stated that the land had a natural water source
and a pond. The proponent has permanently blocked natural water source and destroyed pond.
Action of proponent is causing damage to Environment in larger way. In view of this, Hon’ble
National Green Tribunal has passed order framing joint committee comprising District Magistrate
Kodagu and KSPCB Kodagu and to submit report.

On scrutinization of the Hon’ble National Green Tribunal ., The application comes under
the jurisdiction of Regional office-2, Mysuru ( Rural). Hence letter was addressed to Legal cell,
Board office vide letter No.1756 dated 18/10/2024 to seek time before Hon’ble National Green
Tribunal and to transfer the complaint from Kodagu District to Hon’ble Mysuru District
Commissioner. Copies enclosed as Annexure VI and Annexure VI for reference.

Further, Hon’ble National Green Tribunal Principal Bench, New Delhi Bench has passed the
order and transferred the Complaint to Hon’ble National Green Tribunal , Southern Zone , Chennai
and renumbered the Original application No. from 903/2024 to Original application No. 291 of
2024 ( SZ) and also notice has been served to the respondents through the tribunal and the
matter was posted on 22/01/2025.

Again, On scrutinization of Hon’ble National Green Tribunal Original Application No.
903/2024., Letter was addressed to Board Office vide letter N0.2577-79 dated 2/01/2025 for the
transfer of the complaint from Kodagu District to Mysuru District before the Hon’ble National
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Green Tribunal , Southern Zone Chennai with Original application No. 291 of 2024 ( SZ). Copies
enclosed as Annexure VIIl and Annexure IX for reference.

Again this Office received letter from Board Office vide letter No.1907 dated 5/08/2025
and directed to conduct an inspection individually and submit the report. Hence, In view of the
Board Office letter, the crusher was inspected by DEO of this office on 14/08/2025 and following
observations were made:

e Consent for Establishment was issued by the RSEO, Zonal Office, Mysuru to M/s. Surya
Rock Co., located at Sy.No. 454/5, 454/6, 455/1, 456/10, 456/8, 456/9, 457, 458&
459,Hasuvinakavalu Village, PeriyapatnaTaluk, Mysuru District for Stone crushing activity
and manufacturing of M-Sand vide consent order No.334504 dated 22/11/2022 valid upto
09.11.2027.

e M/s. Surya Rock Co., at Sy .No. 454/5, 454/6, 455/1, 456/10, 456/8, 456/9, 457, 458& 459,
Hasuvinakavalu Village, Periyapatna Taluk, Mysuru was not in operation. The plant and
machineries are under installation.

® Visually there were no natural water source/bodies or pond found in the crusher premises
or near by crusher area.

e Photographs taken during the inspection is enclosed.

Further this office has already forwarded the request letter to Board office, legal Section to
transfer the complaint from Kodagu district to Mysore District before the Hon’ble NGT, Southern
Zone, Chennai as the application comes under the Jurisdiction of RO-2, Mysuru (Rural) on
2/01/2025.

In this regards, once again requested the Board Office to issue a letter to Hon’ble NGT,
Southern Zone, Chennai to transfer the complaint from Kodagu District to Mysuru District.

Sabsse Nootes

Deputy Environmental Officer
RO-2, Mysore (Rural)
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Photographs taken on 14/08/2025 in respect of M/s. Surya Rock Co.,Sy .No. 454/5, 454/6,
455/1, 456/10, 456/8, 456/9, 457, 4588& 459, Hasuvinakavalu Village, Periyapatna Taluk, Mysuru
District
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Sabdre Nsobian
Deputy Environmental Officer
RO-2, Mysore (Rural)
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Joint Inspection Report

This is a joint Inspection report that details the findings from various departments regarding a
complainant Sri Mohan Kumar, Makkandur Village and Post , Madikeri Taluk has filed an
- application before Hon'ble National Green Tribunal vide original application O.A. No. 291 of
2024 (earlier O.A. No. 903/2024) and thus order has been passed by the Hon'ble National Green
Tribunal stating that Sri Kanakaraju has established Stone Crusher at Sy. No. 454, 456 and 457
at Hasuvinakavalu Village, Periyapatna Taluk, Mysuru District . He stated that the land had a
natural water source and a pond. The proponent has permanen;ty blocked natural water source

and destroyed pond. Action of proponent is causing damage to Environment in larger way.

In this regard, Hon’ble Mysuru District Commissioner issued Office Memorandum dated

17/09/2025 and framed joint inspection committee to inspect and submit Factual report.

Hence, In view of the Hon’ble Mysuru District Commissioner Official Memorandum dated
1??&9’/2825 . th’é; crusher was inspected by officials of various departments on 19/09/2025 and

ions were made:

Tahsildar's, Periyapatna Taluk Report

w

The survey numbers 454, 456, and 457 were originally part of S. No. 2, which was designated as
"Gomala" (grazing land). The land records indicate these plots were classified as government

wastelands ("SarkariBeelu").

In 1995-96, the following land allotments were recorded under "BagarHukum" (unauthorized

cultivation):

s Sy No.454: 2 acres and 31 guntas to Kalegowda bin Muddegowda on December 2,
1996. ' ‘ / '
. Sﬁh No. 456: 2 acres and 27 guntas to ;fiarigowda bin Mallegowda on December 27,
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¢ Sy. No. 457: 2 acres and 23 guntas to Rajegowda bin Honnegowda on December 30,
1995.

Later, the lands in Sy. No. 454 and 456 were divided in 2016-17, and Sy. No. 457 was also
partitioned. Subsequently, in 2017-18, lands in Sy. No, 454 and 456 were registered in the name
of U. Kanakaraju bin U. Anand, and in 2018-19, Sy. No. 457 was also registered in his name

through a deed of sale. The land was converted for non-agricultural use in 2022-23.

A recent site inspection found no evidence of water accumulation as alleged by the
complainant.

Assistant Director afiazxd Records' Report

An examination of land records for Sy. No. 454, 456, and 457 revealed the following:

+  QOriginal Map (1919}: The original village map for Sy. No. 2, with an area of 269 acres
and 2 guntas, was recorded as "B Kharab". However, the original survey map has no
symbols for a water body ("katte"). Copy enclosed as Annexure A for kind reference

« Correction Map (1961): During a division survey ("PodiAlate") in 1961, Sy. No. 454 was
created from the original Sy. No.2 with an area of 2 acres and 31 guntas. The correction
map notes a "katte" (tank/water body) with a "kharab" area of 12 guntas. This "kharab"
area is part of the holding number. The map does not show any connecting roads or
natural streams leading to the "katte". Copy enclosed as Annexure B for kind reference

« The symbol for the "katte” in Sy. No. 454's records is located 150 meters from the safety

zone designated for the crusher unit,

Karnataka State Pollution Control Board , Regional office-2, Mysuru Report

s Primarily, the crusher authority had applied for Form Bl and accordingly the joint
inspection was carried out by the officials of Board and Mines & geology Department on
06/07/2022 and B-1 was issued by the District Stone Crushers Licensing and Regulation

%ﬁutﬁm&, Mysuru District. e
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e Consent for Establishment was issued by the RSEO, Zonal Office, Mysuru to M/s. Surya
Rock Co., located at Sy.No. 454/s, 454/6, 455/1, 456/10, 456/8, 456/9, 457, 458&
459, Hasuvinakavalu Village, PeriyapatnaTaluk, Mysuru District for Stone crushing
activity and manufacturing of M-Sand vide consent order No.334504 dated 22/11/2022
valid upto 09.11.2027 based on B-1 issued by the District Stone Crushers Licensing and
Regulation Authority, Mysuru District dated 12/10/20221 .

* M/s. Surya Rock Co., at Sy .No. 454/5, 454/6, 455/1, 456/10, 456/8, 456/9, 457, 4588&
459, Hasuvinakavalu Village, Periyapatna Taluk, Mysuru was not in operation. The plant
and machineries are under installation. The Board has not granted Consent for

~ operation for the Stone crusher and M-sand activity as the crusher is yet to be
commisioned.

® According to a GOK, Crusher activity comes under "Orange’ category and this

classification of industries generating trade effluents must maintain a minimum distance
of 75 meters from water sources {Rivers and Lakes). During the site inspection, no water
sources were found within 75 meters of M/s. Surya Rock Co.,Sy.No. 454/5, 454/6,
4»55/1 456/10, 456/8, 456/9, 457, 458& 459,Hasuvinakavalu Village, Periyapatna Taluk,

Mysuru District,

Department of Mines and Geology Report

* M/s Surya Rocks Stone Crusher, applied for permission to set up a crusher unit on June
28, 2022, on 4 acres and 28 guntas of land across several survey nvmbers A joint site
inspection was conducted, and it was found that a road was marked on the western side
of the applied area. TO maintain a safety distance of 50 meters from the road, 1 acre
and 22 guntas of land were excluded, leaving 3 acres and 6 guntas as a suitable safety
zone for the crusher unit.

® 8% d on the Karnataka Stone Crusher Control Rules of 2014 the company was issued a

Form Bl for the 3 acres and 6 guntas of land, but the izcensmg process is still pending.
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e Additionally, U. Kanakara;u applied for a building stone mining lease for a total of 10
acres, including the aforementioned survey numbers. The application is currently
pending, awaiting a no-objection certificate (NOC) from the Forest Department. The

Revenue Gapartmaﬂt has already provided its NOC.

Joint Site Inspection Findings

A team, formed as per Official Memorandum dated 17/09/2025 from the Hon'ble Deputy

Comrmissioner of Mysuru District, conducted a site inspection on 19/09/2025

¢ M/s Surya Rocks Stone Crusher@ owned by U. Kanakaraju, was in the process of
estabiishiﬂg.a crusher unit. The Crusher had obtained Form B1 from the District Stone
Crusher fiontrcs& Authority and a Consent for Establishment from the Karnataka State
pollution Control Board.

« No physical evidence of a "katte" {water body) or water accumulation was found at the
site or within the applied area for the stone quarry lease.

. While land records for Sy. No. 454 mention a "katte" mark, Sy. No. 456 and 457 do not
have katte mark. The map for Sy. No. 454 does not show any connecting roads or
natural streams leading to this "katte".

+ Also as per the cnmpiam;:;, it is not possible to assess environmental damage or the
potential for it since there is no ‘*katie“ or water storage at the site.

« The inspection found no evidence to support the complainant's claim that a water

source exists on the land, or that it's being used by the public or livestock.

The report includes photographs and maps from the land surveyor as evidence.

| 8d/- sd/- Sd/- sd/- :
§ ADLR, Tahasildar, Periyapatna | Senior Geologist., Deputy Environmental officer
| Periyapatna Mines and geology KSPCB, RO-2, Mysuru
Taluk ; Departtment { Rural)
Sd/-
e Assistant Commissioner,
Hunsur Division, Mysuru District
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